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I. ¥ iq e . The follewing . Act of the Legi lati g

__oaivai the assent of the Fresident of 1 eK.LS ve Asgembly re-

éii:mbﬂ' Iﬂhushed. rm:' ;eneral informati ';1:1“ on 30th Lu:;nét 1997 and 18
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el to provide for the removal of certain

: disquali‘fications for _he_ing chosen a5, and for

being a member of the Legislative pAssembly of the
S

‘National Capital Territory of Delhi.

the Legislative Assembly

BE it enacted by
M the

jtal Territory of Delhi

. of the National Cap
the Repubhc of India  as

Forty Eighth Year of

follows:-
-:;11-1- :. : - - . .
Ehr::rt tltle g ! (1) This Act may be called the National
nd ',;;';'f e Capital TEII’ltDI’)" of Delhi Members of Legislative
Lnunencament Assembl}r (Remcﬂ:al of D15qual1£icatinn5} Act, 1997.
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e AR & )| [t shall come into force at OnNCe.
_E-_af:'l,ni';ions 2 Definitions - In this Act, unless the
Uil gt context otherwise r equires -
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(i) "Compensatory allowance" means any sum

T : i of money payable to the holder of an
J';:"m : : . office by way of daily allowance
_“}- [ ( such allowance not exceeding the
= “amount of daily allewance to which a

member  of the Legislative Assembly is

e R e

entitled under the Mgmberﬁ' of
Legislative Assembly of the National
I:Capltal Territory of Delhi' (Salaries,-
‘Allowances, Pension etc.) Act, 1994
' Act _Nu.ﬁ of 1995) ],
;unveyance allowance, QDuse rent
lg;lgygnce or travelling allowance for
';hgﬁtpurpasa of enabling him to recoup
ny expenditurezwin;ur[ed by him

any

in
jj:the_;ﬁunctions of that

”ﬁtatutﬁry ‘body" means any Corporation,
C.mmlttee : CDNNISSIDH,--EGUHCfTT"ﬂEg::;-—
' af persons, whether
estaBlished. by ..
the time - being

on statutury budy“ means' any

statutory

be1ng, *a member of " the
“__uf ”'the ~ National Capital
ﬂelhlenerely by reason qf the fact.

vof the 0ff1ces prescribed in the
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PrOV1§ﬂﬂ#§ '_I_., "5" 'j an, Director -
'orjﬁnger of. any . of the aforesald Board -

'?ball"nﬂt be entitled to: -any
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